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VacatioB of GOyt. Accommodatioa by 
Ex-Members of Parliament 

819. SHRl CHANDRABHAN ATHARE 
PATIL: Will the Mlnister of WORKS 
AND HOUSING be pleased to statp: 

(a) whether it is a fact that a num-
oer of former Members of Parliament 
have not vacated the Government 
accommodation; 

(b) if sO, the total amount of arre-
ars in rent due from such former 
M.Ps. as on 1st April, 1980 indicating 
the periods for which the former M.Ps. 
have retained their houses after dis .. 
solution of the Lok Sabha or termi· 
nation of their membership in Rajya 
Sabha; 

(c) if so, steps being taken to get 
these houses vacated and recover the 
arrears; and 

(d) the number of present ¥embera 
of Parliament who are without relu-
lar Government accommodation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
Yes, Sir. 

(b) A statement showing tbe names 
of Ex-Members ot Parliament of 6th 
Lok Sabha who continue to t)e in OOC\1-




